' 1 OrdCI'S Shectn ope oﬁﬁuo‘on:"v oooooooooooooo -ouP:gun{no “envrsreciee ..tO 2-11 se0sensee

CENTRAL ADMINISTRATIVE TRIBUNAL
~GUWAHATI BENCH
GUWAHATI-05

(DES/’%RUC’I‘ION OF RECORD RULES 1990)

INDEX ‘

' O'A T.A'No

: i-—’/ | . | . R A/C P NOoono.uounac’u‘c’oo-ﬁnw s
" A ‘ A E p/M A No.‘ ... .‘..“.‘.. “!._.L o

22/ 02

. 4 0 A " “ovo'o‘n'no’u'o oooooo serenine noo'n .......... seesersee Pg.{._ccooonuoaoco.ooog‘oﬁtngo;ot.fo;;QO:toco

. B 50 E-P/M.P. ........ ;"un‘[u'uubn: ooooo ‘oo;;voooo.-pfcio oooooo Pgo'ocro‘nuclnuunn:oto.unnouonu.cu'u )

6. R;A/'CQP‘IU;{I.OOLOOO......0'00( .... ".‘..‘C.;“.'."...;".‘;.P‘g..‘ lllll _‘..‘"...‘...‘.'..‘tlo.‘.....'.........‘...

7 'ooo'o-oooofootOc.Q§:‘u‘n-nu'c.on'o

| 10 Any Other Papers ooooo io..ooo.cco;'ool oco;hoof... ..... Pgo'l.ol.oo.tot’o’.cfto‘ ooooooo tO niuuo.onnu

" IIZM\emO Of AppearaQC§'ll'.;;t000‘..?0— 0000000 ‘.’.0.'04'!000000. ..... (2]

12, Additional AAAVIE.w.esvrseion i eiernenieeens '

O...0"l..0...."...‘......'0.... g

g 14 Amendement Reply by Respondents “arsens

' 16 Counter Reply.........‘..;.,, :

-~ 13, Writtcn Argumcnts....,...; .......... | ' | ]

A 0000000000000 L] 0.l'.".'.l‘.’."l.l.'..‘..’.'l'..'..,l

V0000000000000 00....0.00‘. ...

15. Amendmcnt Reply ﬁled by thc Apphcant TTTTPITRP

ooooooooooooo

!.0 eie 'l".’ 060CIEPEIOOVOGIMY .O.l.

2, Judgment/Order dtdfy&d—( t.?fﬁé .......... B - v verererns to;&.ﬁiw.@ -

3. Judgmcnt & Order dtdannnnnns .....Received from .H.C/Suprem_e Court



@\ [ \
o
’ FORM N, 4
 (See Rule 42)
In The céntraj Adfnin_is_trative Tribunal Guwahat i Bench
. ; ’ Guwahati ‘
ORDLR Spigpmp
APPLICATION K. R /2002
Appiicaht(s) ,4&&4'\4Qﬂﬁ\ﬂQﬂL CA. vahjga-
i s
- 1
Respondent ( g U0.1. & Ones.
Y 3@@vo{%cate for Applicant(s) Alw, A ARrrre o,
SR Caf l : '
T si
_,_53_'."&‘ Advotate for Reéspondent ( g) Citeoc, e,

T Noted of th 5“?2%’?5?55/“” o Order Bf Ths Tribunal T
— R e e
‘ Heard Mr.ﬂ.Ahmad, learned
_fcounsel for the applicant,
| " The ajflication i & -a0mi-ttad, ~
‘Call for the records, -
: Issue notice a ta why the
Thiz is ai,,;,,;wson'gn[?f“‘é i nteri
C. FforlRs. 50)- ipost

M order ag

Prayed fgpy shall
e na 70 1720 ‘nat be granted, o
vids P"‘E:«‘?;;«mﬁ.@?{' : ﬁeanuhila, ISspondents gre _
+ Dated i W < directad not tg Withhold the salapy
{ DBy (until  Furthep order,
| | vy /ya ' List on 25
-},%AMMM

Bt s

A
oot M0

02,2002 For order,

\ C f;.%b% (——.

B ViceeChaj rm,afp_\
" mb S -7
. 125.2,02 Mr.A.Deb Roy, learneg Sr. C.G.S,
& g '/55:‘"(2@77 -l ‘ . :
Dol ' Ce a@ppearing for the respondentg ’.
’ | :pbayed for time to rije written
‘D/é/. ;i ‘fstat&ment. Prayer jg allowed, Lisgt - |
1 , "On 2?.3.2002 far Ordero‘ .
Vervintp®hens g e | x L\/\‘/
_ e B ~ , .
LL(E—~¢T& 5\\«:- \S,LA;\D—WSL« : \ C L % g N
‘\)kﬁ 2 et 3 L " Member Vice-Chairman
4 ' .
Léiv ‘mb - :
—ﬂlg\dh\o),‘ / .




@\ [ \
o
’ FORM N, 4
 (See Rule 42)
In The céntraj Adfnin_is_trative Tribunal Guwahat i Bench
. ; ’ Guwahati ‘
ORDLR Spigpmp
APPLICATION K. R /2002
Appiicaht(s) ,4&&4'\4Qﬂﬁ\ﬂQﬂL CA. vahjga-
i s
- 1
Respondent ( g U0.1. & Ones.
Y 3@@vo{%cate for Applicant(s) Alw, A ARrrre o,
SR Caf l : '
T si
_,_53_'."&‘ Advotate for Reéspondent ( g) Citeoc, e,

T Noted of th 5“?2%’?5?55/“” o Order Bf Ths Tribunal T
— R e e
‘ Heard Mr.ﬂ.Ahmad, learned
_fcounsel for the applicant,
| " The ajflication i & -a0mi-ttad, ~
‘Call for the records, -
: Issue notice a ta why the
Thiz is ai,,;,,;wson'gn[?f“‘é i nteri
C. FforlRs. 50)- ipost

M order ag

Prayed fgpy shall
e na 70 1720 ‘nat be granted, o
vids P"‘E:«‘?;;«mﬁ.@?{' : ﬁeanuhila, ISspondents gre _
+ Dated i W < directad not tg Withhold the salapy
{ DBy (until  Furthep order,
| | vy /ya ' List on 25
-},%AMMM

Bt s

A
oot M0

02,2002 For order,

\ C f;.%b% (——.

B ViceeChaj rm,afp_\
" mb S -7
. 125.2,02 Mr.A.Deb Roy, learneg Sr. C.G.S,
& g '/55:‘"(2@77 -l ‘ . :
Dol ' Ce a@ppearing for the respondentg ’.
’ | :pbayed for time to rije written
‘D/é/. ;i ‘fstat&ment. Prayer jg allowed, Lisgt - |
1 , "On 2?.3.2002 far Ordero‘ .
Vervintp®hens g e | x L\/\‘/
_ e B ~ , .
LL(E—~¢T& 5\\«:- \S,LA;\D—WSL« : \ C L % g N
‘\)kﬁ 2 et 3 L " Member Vice-Chairman
4 ' .
Léiv ‘mb - :
—ﬂlg\dh\o),‘ / .




¥

hs\“ o Loem LD
o~ ool 6 Theo

N .
N\

T4 TL%//ZGle\\ il-

27.3.02 Written statement has been Filed.

%JL%$3@ﬂﬂm3tA&73’hA;j\ ghfg.

(T— 2\
4%2&5\62/—

No o georvmel e Vg hoass
Tstesk

Z
A3 401,
: f/\g\”‘\
e ‘

mb

3004.02

‘The case is ready as regards pleadings.
“‘Let the matter be postad for hearing
‘on 30.4,2002, The epplicant mdy file

" rejoindar, if any, uithip two weeks from

today,
j
|

\C(Gb L—

Member ' Vices«Chairman

|
| o

d?»

heafd counsel for the partles
Hearing cencluded.’ Ldgmeht dellvﬁ%eﬂ in
6pen Court, kept in separate sheets.
' The application is Gismiseed in
terms of the order. No order as to costs.

|
(_k‘&gt“eu\7>“ ' i L/\\”’/’ﬂw
Member Vice-Chairman



¥

hs\“ o Loem LD
o~ ool 6 Theo

N .
N\

T4 TL%//ZGle\\ il-

27.3.02 Written statement has been Filed.

%JL%$3@ﬂﬂm3tA&73’hA;j\ ghfg.

(T— 2\
4%2&5\62/—

No o georvmel e Vg hoass
Tstesk

Z
A3 401,
: f/\g\”‘\
e ‘

mb

3004.02

‘The case is ready as regards pleadings.
“‘Let the matter be postad for hearing
‘on 30.4,2002, The epplicant mdy file

" rejoindar, if any, uithip two weeks from

today,
j
|

\C(Gb L—

Member ' Vices«Chairman

|
| o

d?»

heafd counsel for the partles
Hearing cencluded.’ Ldgmeht dellvﬁ%eﬂ in
6pen Court, kept in separate sheets.
' The application is Gismiseed in
terms of the order. No order as to costs.

|
(_k‘&gt“eu\7>“ ' i L/\\”’/’ﬂw
Member Vice-Chairman



, CENTRAL ADMINISTRATIVE TRIBUNAL ::

GUWAHATI BENCH.

O.A./HXK- NO. 22 » = - o = of 2002,

' ’ DATE OF DIECISION 3064420026 -

|Sri Khagena Chandra Rabha _

ATVONTATE T VL APy, HOANT( <)

|
) P? r.A.Ahned,

i VERSZUS -

: i RESPCINENT(S

%.!3.0,19..0._0 f India &.0Others,- - ~ -~ =7 - N (S)
» |
X . #r.A.Deb Roy, 5r.C.G.5.C. for Rspt.No,  ADVOCATE -0k THE
. -l 3&- 2- and” PsK+Roy  fér Respdt, No.3 RESPONDENTS .
o )
THE TONCRLE MR JUSTICE BoN,CHOWDHURY, VICE CHAIRMAN,

THE 0N BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER,
; .

| Cof cal pape nayv oe allowed to seg
Prether Reporters of 1local papers may o€ alle

the judyment ?

' er to the : nct 7
To pe referred to the R:poOrter or noct.

., JWhizther

S

-
N

eir pordships wish

to s

the fair ccpy of the

jadgment ?

3

circulated to the other

3 3 + T e T )
wnether the judgment 15 Lo D2

Renches ?

)

Judgnment delivered by Hon'dle Vice=Chairman,




g

N

BN

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 22 of 2002.

Date of Order :; This the 30th Day of April,2002.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman,

. The Hcon'*ble Mr K.K.Sharma,Administrative Member .

Sri Khagen Chandra Rabha,

Staff Car Driver,

Staff Selection Commission (NER)
Rukmini Nagar,

P.0O. ASsam sachivaldya,

Guwahati=-6. - « « Applicant
By advocate Sri A.ahmed.
= Versus =

1. Unicn of India,
represented by the Secretary,
Staff Selection Cocmmission,
Department cf Personnel & Trainlng,
Ministry of Personnel,
public Grievances and Pensions,
Bleck No. 12, CGO CompleXx,
New Delhi-110003.

2. The Chairman,
" staff Selecticn Commissicn,
Bleck No. 12, CGO-Complex,
rLodhi Road, New Delhi-=110003.

3. The Regiocnal Director (NER)
Staff selection Commission,
Rukmini Nagar, : ,
Guwahatl 6o ‘ « o R95pondents.

By Sri AeDeb Roy, Sr.C. G. sS.C for rcSpendents No.l & 2
and Sri P.K.Roy, for respondent No. 3.

10
[
1o
1t
I

CHOWDHURY J.(V.C)

In this application under Section:lS of the

‘Administrative Tribunals Act 1985 the following two

orders dated 26.12.2001 and 27.12.2001 are assailed.

"shri Khagen Ch.Rabha, Staff Car Driver
of this office is informed that his
performance of duty is nct at all satis-
factory. He has been creating problem
for himself and for this office.

contd..2’
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In this connection, any kind of leave
can not be claimed as a matter of right.

\ Wilful absence from duty renders by him
liable tc prompt disciplinary action
and he may be awarded without pay."

sThe Accounts Section of this office
is hereby directed that the payment of
salary etc. of Shri khagen Ch. Rabha,
Staff Car Driver would be given after
prior permission of the undersigned.

This is for strict compliance."

2. We have heard Mr A;Ahmed, learned counsel for the
applicant and also Mr A.Deb Roy, learned SI.C;G.S.C for
reSponaents No. 1 and 2 and Mr P.K.ROY, iearned’counsel
for respondent No.3. In our view the aforesaid two orders
are innccucus warrantingnowintéﬁﬁérémﬁfrom the Tribunal
under Section 19. The said two orders were passed in
course of administration without interfering any rights
of the applicant. Both the orders were passed obviously
tc maintain the office decorum. In the circumstances,
the application is prematurefand accordingly the same

is dismissed.

There shall, however, be nc order as tc COstS.

< (¢ jt\o\m
"~ ( K.K.SHARMA ) '  ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL, Gu.ahcsl Bench
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GAUHATI BENCH AT GAUHATI.

(AN AFFLICATION UNDER SECTION 19 OF THE

" CENTRAL ADMINISTRATIVE TRIEBUNAL ACT, 1983.)

»

22

ORIGINAL AFFPLICATION NO. OoF 2002.

13

BEETWEEN

Sri Khagen Chandra Rabha,
(Staff Car Driver)
Staff Selection Commission (NER)

Rukmini Nagar,

F.0.~Assam Sachivalaya,

Guwahati-781006.

| | «« Applicant.
~AND~

Union OFf India,

répresented by the Secretary,

Statf Seiectimn Commission,

Department of Personnel & Training.,

Ministry of Fersonnel,

Fublic GrieQancea and Fensions,

Elock No. 12, CGO Complex,

New Delhi-110003.

The Chairman,

Statf Selection Commission,
Elock No. 12, CGO Comﬁlex,
Lodhi. Road, New Delhi-11000%.
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31 The Regional Director (NER),
Staff Selection Commission,
Rukmini Nagar,

P.G,—bﬁssém Sachivalaya,
Guwahati~781006.

—-Respondents.

1.  DETAILS OF THE AFFLICATION:

FARTICULARS OF THE ORDER AGAINST - WHICH THE
CAPPLICATION IS MADE:

This instant application ‘is made against the

impugned Office order No, 8G5C6E7 A-42011 /1 /95

ADMN 11717 dated 26-12-2001 and also 0Office Order
‘Mo. F No. 858CG A-42011/1/95-ADMN  dated 27-12-2001

issued by the Respondent No. .
2. JURISDICTION OF THE . TRIBUNAL

The applicants declare = that the subject
matter of the instant application is within the
Jurisdiction of the Hon 'ble Tribunal.

I LIMITATION

© The applicanﬁs  further declares that the

‘%ubject matter of the instant appiicatian 18

-~

within the limitation 'prescrihed under Section 21

of the Administrative Tribunal Act, 198%.

4, FACTS OF THE CASE



Facts of the case in briéf are.given below:

4,1 That vyour humble applicant is a citizen

.of India amd as such, "he iz entitled to all the

rights and privileges guaranteed under the

Constitution of India.

4.2 That your applicant begs to state that

he was appointed as Driver under the  Staff

Selection Commission  on T0-06~198@ at Buwahati.
He belongs to Scheduled Tribe Community.
Annexure-A is the photocopy of the
appointment letter dated T0-06~1980.

Annexure—~H is the photocopy of Caste

;Certificate.

4,3 That vyour applicant begs to state that

since his joining in the above said Commission he
has been discharging his duties with full
satisfaction to his higher authorities and  also

without any blemish .in his service carrier.

4.4 That vyour applicant begs to state that

his daughter Miss Ehitali. Rabha died on 30-@5-

2001 due to Cancer at the age of 4 (four) years.

Annexures—-C and D are the photocopies of

Death Certificate  and also  diagnosis .

Certificate issued by the Tata Memorial

Hospital, Mumbain
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4.5 That vyouwr applicant begs to state that
he is  working under the Respondent No. I very
sincerely and honestly. But, - suddenly the

Respondent No. 3 took away the hkey of the Staff

| car  from  the applicant without any reason. After

that one casual driver was appointed to do the

gduty of the applicant. ' N

4.6 That vour appliﬁant begs to atate that
the Respondent No. 3 dssusd an Office Order. No.
Fo.. No. 88CE A-42011/1/93-ADMN 11717 dated 26-12-
2001 te  the applicant dinforming him  that his

performance of duty is  not  at all' satisfactory

and also  creating problem  for  himself and  his

office. In this Office Order it has been alﬁd
mentioned that ANy kind of leave cannot be
claimed as & matter of right. Willdul abhzente
from duty liable to be prompt disciplinary action
and .he may be awarded without pay. The next day,
the Regpmnaent Mo, 3 issued &nothqr Dffice Order
vidé F. No. 8SCE A/42011/1/95-ADMN  dated 27-12-
2001 directing the Accounts Section of the Office

that payment of salary etoc. of the applicant

would be given prior permission of the Respondent

No. 3. This is for strict compliance.

Annesure~E  and F are the photocopies of
such - office orders dated 26-12-2001 and

27-12-2001.

4.7 That vyour applicant  begs to state thét

Che is working very sincerely and honestly despite

af his family problem regarding his minor
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daughter who died of Cancer. He always availed
his thue leave with the peErmission of his
superior. He has not taken any unauthorized leave
or he has not aQailed any unauthorized absence
from his office. The FRespondent No. 2 without
i%suihg. any show cause notice to the applicant
for so-called nmn~per§armgnce of his chuty
satisfactorily or  willful - absence isdued office
orders with his own findings about the épplimantﬁ
performance. MmraoVer,_ the Respondent Mo et
issued an office order to the |, concerned official
for wifhwhmlding the due salary of the applicant.

® :
It is clear violation of, natural justice of the
"\

applidant and also  violation of his fundamental

rights guarariteesd under the Constitution af

India. It is  also worth to mention  here  that
during the  tredtment of applicant’g minor
daughter = at Mumbai he has avail his due leave

with the permission of the higher authorities.

4.8 That vyour applicant "begs to state that

he is SRIVINGgG in the Commission with utmost
sincerity and honesty. He is also performing  his
duty beyond office hours without any protest  and
without any over time allowance. Whenever he was
called for performing his duties he is ready  do
his dutiﬁé with ﬁincerityn But the Respondent 'Nm,
% has  always abused him in office or any other

nlaces.

4.9 That vyour applicant begs to state that
he is a poor employves and he is the szole earning

member of his family. Now due to impugned office

%)
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orders. issued by the Respondent No. 3 the

applicant is suffering from mental agonies  and
also faéing threats - for his livelihood. The act
of the Respondent No.3 is arbitrary, malafide,

illegal and “alsoc with a motive behind to bharass

-

Tyour applicant.

4,10 That the applicant submits that the
Respondent No.Z have violated the principle of
natural justice and also violated the fundamental

rights of the applicant.

4,11 That this application is filed bona fide

and for the interest of justice.

e GROUNDS FOR RELIEF WITH LEGAL FROVISION:

5.1 For that, the actions of the. respondents
highly illegal, arbitrary and violative of
vprinciple natural Justice as  well as the

fundamental rights of the applicants.

For that, the applicant bhas been served with

Ut
)

the impugned Office order dated @ 26-12-2001
and 27-12-2001 by violating the Frinciples of
natural Jjustice. As such, the impugned orders

are liable to be set aside and gquashed.

3.3 For that, the impugned orders are bad in law
as well -as  in  facts. As  such, these are

liable to be set aside.



S.4 For that, with a malafide intention  and
motive the Respondent No. & has issued
Impugned orders to the applicant to avenge

his personal grudge.

al
o

For that, the Respondent No. I has no power
to take dway the legal and fundamental rights
of the applicant by vielating the Frinciples

of natural justice.

5.6 For that, in any view of the matter  the
caction of the Respondents are not sustainable

Cin law.

The applicants crave leave of this
Hon'ble Tribunal to advance further grounds at
the time of hearing of this instant application.

6. DETAILS OF REMEDIES EXHAUSTED:

That there is no other altérnative and
efficacious remedy available to the apﬁliaant
except 'invoking the Jurisdiction of this‘ Hon'bie.
Tribunal under 8Section 19 of the Administrative

Tribunal Act. 1985,

7. MATTERS NOT FREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:

[fe it .
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That the 'applicants further declare they
have not {iled any application, writ petition or
suit « in  respect of the subject matter af  the
instant application before- any other  Court,

authority, nor any such application, wirit

petition or suit is pending before any of them.

2, RELIEF SOUGHT FOR:

Under the facts and circumstances stated

above the applicants most respectf&lly pray that

your Lordships may be pleased to admit this

petition, call for the records and issue rule on
the Respondents to show cause and if any cause or
causes are shown than after hearing the parties,

the rule may be made absolute or pass any other

order or further orders as your Lordships may

deem fit anl proper énd Mmay be direct the

respondents to in& the following reliets:—

8.1 That the HDn’bie Tribunal may bg- pieased
to set aside and quash the Impugned Office Orders
F' No. 85C6. A-42@11/1/95~Admn . /1717 dated 26-132-
20@1 énd F No. 88CG. Q”42E11/1/95~Qdmna Dated

27-12-2001 (Annexures—E & F),

i
1

8.2 To pass any other order or orders as

tdeem it and. proper by the Hon‘'ble Tribunal.

[y

8.3 To pay the Costs of the case to the

applicants..



9.

8. INTERIM ORDER FRAYED FOR:

Fending dispdﬁal of this Original Application
the épplicant mbst reépéctfully prays  for an
interim order {for staying the impugned order F
No.  SSCG. A-42011/1/95-Admn . Dated 27-12-2001

-

at Annexure~F issued by the Respondent No. 3.

i@. Applicatimn Is Filed Through
Advocate. ‘
1. Particulars of I,F.0.:

.0, no. 1G 551720
Date 0Of Issue 17,1,2602.
Issued from .ka\’wt. (;Q() .
'anable at ’G;QMwAL:L

12, LIST OF ENCLOSURES:
As stated above. -

«s Verification.

e
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VERIFICATION

I. Sri khagen Chandra FRabha, (Staff Car
Driver), . Gtaff Selection Commission ' (NER) ,
Rukmini Nagar , Fo.0.~Assam Sachivalaya, Guwahati-
781006 do hereby  solemnly verify that | the
statements made in paragraphs Q ' ]) G g/ 45 ) 47

C{vﬂ — are true to my . knowledge
those made in paragraphs G 3\/ ¢ q y Cl' G c—

< are being matters of records

S

Care true to fmy information derived therefrom
which I believe to be - true and those made in
paragraph 9 are true to my legai advicé and  rest
are my humble submissions - before this Hon'ble
Tribunal and I have not suppressed any material

4actsf

And I sign this verification today on this

the‘Qch day of January at Guwahati.

» . el g e (- fLM/HP

Declarant.
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K TATA MEMORIAL HOSPITAL

(TATA MEMORIAL CENTRE) 82 NO 013107

DR. ERNEST BORGES ROAD,
PAREL, MUMBAI - 400 012,

Phone : 414 6750 (6 Lines)
Fax 0022-414 6937
E-mail - medimail@tmc.ernet.in

Hospital Case No: BP-17150 09.03.02001.

Dear Dr., Bhuyan,

Referring herewith  Miss Bhitali Rabha, 4 yrs old girl with

Neuroblastoma stage IV. She presented with large abdominal

primary, ascihQs' and generalised anasar{a with hypoalbunemia. She

received St. Judes protocol (NB84) from 20.11.00 to 14.02.01 with

lots of supportive care Re-evaluation at end of therapy shows

progressive disease. Parents have been explained prognosis. Plcase

give her only supportive care.

Thanking You,

With regards,

Yours Sincerely,

furansd)uni e

DR.P.A.KURKURE
ADDITIONAL PROF ESSOR
PEDIATRIC ONCOLOGY

»
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¥am : 0361-224799 AL - 781 006
ARG - TTFAFR,
TELEPHONE : 224779 ) . GOVERNMENT OF INDIA
FAX NO. 0361-224779 S a LI § S e STAFF SELECTION COMMISSION
TELEGRAPHIC ADDRESS : STASELCOM ‘ REGIONAL OFFICE (NER)
. - RUKMINI NAGAR, P.O. ASSAM SACHIVALAYA
' : ) Phone : 224779
[: . Fax : (0361) 224779
> Dateds~ 26.12,.2001.,
[Uwosr B

Office Order

Shri Khagen Ch, Rabha, Staff car Driver of this office is.
informed that his perfiormance c¢f duty is not at all satisfactory.//
He has been creating problem for himself and for this office.

In this connection, any kind of leave can not be claimed
as a matter of right. Wilful absence from duty renders by him

liable to prompt dissiplinary action and he way be awarded without

pay.
(. , IV
N , ,
\ o \V
\\\ '\\Q‘
( S.Bhattachaz}oe ) IAS
Reaicnal Director(NER)
To

shri Khagen Ch, Rabha, '
Staff car Driver,
SSC(NER), Guwahati.

Residencel =

Maajgaon, near Police station,
North Guwahati-781 030,

QQ’ /\?{0 o

b e g B il L
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AT ey,
TELEPHONE : 224779 N GOVERNMENT QF IND)A
FAX NO. 0361.22477¢ : STAFF SELECTION ComMMISSION
TELEGRAPHIC ADDRESS : STASELCOM REGIONAL Of11cr ey
o RUKNHN!NAGAR,RO.ASSAh1SACH]VALAYA
F.No.SsCG.A-42011/l/95-Admn. : GUWAHATI - 781 g0x,
. L d

Phone : 224779
Fax (1) Wy »207 4

Dated: - 27.12.2001.

Cillce Under

The Accountis sectlion of thig
the payment of salary etc,
. Would be given after priop

office 1g heraby directed that

of Shri Khagen ch, Rabha, stafs car Driver
permission g%,tho undersigned,

This if for strict Compliance,

( S.Bhaitccharj@o ) IAs
Regiothl Director(NER).

To | | | ’) \,1 Q\
1

The Accounts Section,

Staff Selection Ccmmission(MER),
CGuwshati,
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s - O.h. NO. 22 OF 2002
| ! | . o \

| o Shri K.C.Rebha. .
| , o - Vs -

i | . Union of India & Ors.
[ S . = AND -

I4 TUE MATTER OFF:
| . ‘ Written statements subritted by the

respondents.

- ' : .
T The respondents beg to submit written gztatement
as follows ¢~

| | |

- 1. That with regerd to pera - 1,2 & 3 of Ok, the

o ’ : .
| respondents beg to offer no comments.

| ; 2.  That with regard to para - 4.1 of G4, the
| réspondents beg to state thatithere is ndaany instance
| that the applicant has not been allowed to enjoy all

| s - . . c
. rights and privileges guaranted under the Constitut@on

: of India.

3 That with regard to paras - 4.2 & 4.3 of the

0.A., the respondents beg to skzkg Xkax offer no

cormentse

C:)mltd ¢ e 0 0P/2




-2 - ' o .éé

Lo Thet with regard to para L.4 of OA, the
respondents beg. to state that while Snri K.C,Habha,
Driver had been at Mumbai for more. than 6 months in
connection with his deughterts ﬁreatment all sorts of
help was extended to him. To awoid financial hardship
'pajment of salary for 5 months was made to him through -
Régional Directof,khmbai. Fersonal lLiassion was mede
wiith Regional Director, Mirmbail for arrangement of ffée
lodging for hin and to guide/assist him to get proper
and quick treatment for his daughter. |

regard to
5. et with /- para L.5 of O4, theb respondents
beg to state that Ieither the key of the staff cap

was taken away from the applicant nor any casual driver

wes appointed in place of him. Ilbwever, a daily wager
working in the Exam. section has been asked to perform
the duty of staff car driver ocassionally while the

applicant is on leavejabsent from his duties.
6..  That with regard to para L.6 of 04, the

respondenfs beg to state that,neither_aﬁy kind'éf ieave
h as been refused nor kay for a single day of the
-applicant hes so0 fam been}held upe. Two‘offiée_orders'as
mentioned in the para itself were issued ‘to the appli-
cant with the intension that he would be re

gular and
punctual in his duties.

7o Thet with regard to pera - 4.7 of 04, the
respsndenté-beg to s tate that in seversl oceassionsX

the applicant has been found failed to perform his

‘duties in time and verbally warned for non-occurance

of such types of lapses in future. Issue of show mx
cause notice which is a part of disciplinary action

contd..., /3



was not considered necessary because this office has no

any intension to initiate disciplinaty action against

the applicant.

i
i
]
!
| !
Jd

. . 8 Thet with regard to para = -L4.g of OA, the

: respondents begx to state that since kprilt2001 to

till dafe-he hes neger been asked to perform duties
0 ~ beyond office hours. 4s such payrment of overtime all
o owances to the applicant does not arise. The epplicant
o

has never been abused except to remind him verbally to be

punctual to his duties.

N 9. at with regard to perge 4.9 of Ok, the
| %i respondents beg to gtate that there is ne any motive to
1.0k

herass the applicant.

h ; 10.  That with regard to paras - be10y 411,541,542,
' 0¢3)5¢U435:99546,5,7,8,8:198+2,8.3 & 9 the respondents

beg to offer no comments.

VERIFICATION auna.
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being authorised do hereby verify and declared
that the statement made in this written statement

ere true to best of my knowledge,information and

believe and I have not suppressed any materieal

factss

And T sign this verification on this th

day of v 2002.
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